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Pet it ioner

Hespondents

CORAH i

THE HON'BLE flR. JUSTICE S, K. UHAUN, U.C.(3)
the: HON'BLE Mh, e. W. DHQUNDIYAL, FIEflBER (A)

i'None present for the Petitioner

0 Q £ R (ORAL)

Hon'ble fir; Justice S. K. Dhaon — ,

By means of this rauieu application, the judgment dated

1.8.1991 in 0»A» 1287/89 given by a Bench of this Tribunal

consisting of Hon'ble Fir. Justice U. C. Sr iuastauaj, V-.C. (3) and !

Hon'ble Mr, I, P» Gupta, l '̂lember (A) (as they then uere), is i

sought to ba reuieued. The list has bean revised, . No one

appears on behalf of the petitioner. However, in the interest \

of just,ice, ue have gone through the corfc ents of the revieu

application very carefully,

2, The controversy before the Tribunal laas regarding the

petitioner's claiui for promotion. This Tribunal took note

of the fact that the matter uas put before the departmental

promotion committee and that committee did not find the

petitioner fit,

3, Ue do not find any error much lass errors apparent on the

face of record. Our jurisdiction to revieu a judgment is

confined to Order XLV/il Rule 1 of the Code of Civil Procedure,

This application is rejected summarily.
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